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In pursuance of the provisions of clause (3) of Article 348 of the Constitution
of India, the Governor is pleased to order the publication of the following English
translation of The Uttaranchal (The Uttar Pradesh Trade Tax Act, 1948) (Adaptation
& Modification Order, 2002) (Third Amendment) Bill, 2003 (Uttaranchal Adhiniyam
Sankhya 25 of 2003) for general information :

~As passed by the Uttaranchal Legislative Assembly and assented to by
the Governor on 06-01-2004.
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No. 493/Vidhayee and Sansadiya Karya/2003
Dated Dehradun, January 08, 2004

NOTIFICATION
Miscellaneous

THE UTTARANCHAL (THE UTTAR PRADESH TRADE TAX ACT, 1948)
(ADAPTATION AND MODIFICATION ORDER, 2002)
(THIRD AMENDMENT) ACT, 2003

(UtTArancHAL AcT NO. 25 oF 2003)

further to amend The Uttaranchal (The Uttar Pradesh Trade Tax Act, 1948)
(Adaptation and Modification Order, 2002) Act, 2003 (Act no. 03 of 2003)

AN
Acr

ITIs Heresy enacted by the State Assembly in the Fifty-fourth Year of the Republic of
India as follows -~

1. (1) This Act may be called The Uttaranchal (The Uttar Pradesh Trade Tax Act,
1948) (Adaptation and Modification Order, 2002) (Third Amendment) Act, 2003.

(2) It extends to whole of Uttaranchal.

(3) It shall come into force with immediate effect.

2. In The Uttaranchal (The Uttar Pradesh Trade Tax Act, 1948) (Adaptation
and Modification Order, 2002), in sub-section (2) of Section 21 the following proviso
shall be added after the fifth proviso :

“Provided also that notwithstanding any thing contained in this sub-section,
where the State Govt. is of the opinion that due to any extra-ordinary circumstances
prevalent at the time in the State or any part of it, it will be difficult to complete
assessment or reassessment in any case or class of cases within the time prescribed
under this sub-section, it may, by notification in the Gazette extend the time limit
prescribed under this sub-section for making assessment or reassessment in such
a case or class of cases”.

3. In The Uttaranchal (The Uttar Pradesh Trade Tax Act, 1948) (Adaptation
and Modification Order, 2002)--

(1) In sub-section (2) of Section 28-A for clause (a) the following clause shall
be substituted namely:--

“(a) the importer shall furnish to the consignor the declaration in the
prescribed form in duplicate duly filled in and signed by him and the
driver or any other person-in-charge of any vehicle carrying any such
goods shall carry with him the copies of such declaration duly veri-
fied by the consignor in the prescribed manner together with such
other documents as may be prescribed and shall deliver one copy
of such declaration :--

(i) where such goods are brought by a road on which a
check-post or barrier is established under Section 28, to
the officer-in-charge of such check-post or barrier before
crossing the check-post or barrier, and

(i) where such goods are broughtby a road on which no
such check-post or barrier is established, to the officer-in-
charge of the nearest check-post or barrier established under
the said Section before transporting such goods further within
the State.

And the other copy of the declaration and the remaining documents along
with the goods to the importer or his agent.

(2) In sub-section (2) clause (c) shall be deemed omitted.

Short title,
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By Order,

BHARQOSI LAL,
Secretary.
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